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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
EXECUTION APPLICATION NO.18/2025
IN
ORIGINAL APPLICATION NO. 1173/2024

IN THE MATTER OF:
Puneet Sejwal Applicant
Versus
Govt. of NCT of Delhi & Ors. ... Respondents
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Deputy Conservator of Forest, South Forest Division
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NEW DELHI JYOTI MENDIRATTA
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DOCUMENT 1

OFFICE OF THE SUB D[VISIONAL MAGISTRATE (SAKET)
REVENUE DEPARTMENT: GOVT. OF NCT OF DELHI
M.B. ROAD, SAKET, NEW DELHI-110068

Telephone:011-29535190 email address: sdmsaket@gmail.com
F. No. 1(3/SDM/SKT/Misc./2025/ ?b I/? {0 Date: 07\(9, 0() 1o "?‘j/
To, |

/De/puty Conservator of Froest (South),
Department of Forest and Wildlife,
Near Shooting Range, Tughlakabad,
New Delhi 110044,

Sub :- Regarding verification of ownership status of Khasra No. 157 in village Saidulajaib
which is subjudice in Hon’ble NGT in the matter of Puneet Sejwal vs Govt. of NCT of Delhi
with case no. O.A. NO 1173/2024.

Sir,

A letter No. F.NO.33/DCF(S)/Legal/2024-25/702-709 dated 14/05/2025 was received
from Range Officer. South Forest Division regarding verification of ownership status of Khasra
NO. 157 in village Saidulajaib which is subjudice in Hon’ble NGT in the matter of Puneet Sejwal
vs Govt. of NCT of Delhi with case no. O.A. No. 1173/2024.

In this regard, certified copy of revenue record of Khasra No. 157 village Saidulajaib has
been enclosed for further necessary action. (copy enclosed). '

This issues with the prior approval of DM (South).
Yours sincerely,

o\ }v%s\%

S(ANITA YADAV)
SDM (SAKET)

Encls : As above.

Copy to :-
1. DM (South), M.B. Road Saket, South Delhi.
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26 Urgent Hon’ble NGT Matter

} 71 MAY 1025

UL
GOVERNMENT OF NCT OF DELHI dm%_ﬂ__g_,?_,

DEPARTMENT OF FORESTS & WILDIFE—
OFFICE OF DEPUTY CONSERVATOR OF FORESTS(SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD, NEW DELHI- 110044.

Dated: \W—0S—2°2.5

F. No. 33/DCF(S)/Leg: - =
(S Legal2024-25/ 10 2~ 404 Sub DIvisional Maglstrate (Sakg;)

M.B, Road, Sakel, New Delhi-

26 M ::\&Zi‘:‘;u _
I \/ v
DAK\?{EC EIVED

To,
[/["he District Magistrate (South)
Office of the District Magistrate (South)
M B Road Saket
New Delhi-110068.

Sub: Regarding verification of ownership status of khasra no. 157 in village Saidulajaib
which is subjudice in Hon’ble NGT in the matter of Puneet Sejwal vs Govt. of NCT
of Delhi with case no. O.A. no. 1173/2024.

Sir,
This is to inform that khasra no. 157 in village Saidulajaib is subjudice in Hon’ble NGT

in the matter of Puneet Sejwal vs Govt. of NCT of Delhi with case no. O.A. no. 1173/2024.
As per records in the form of STF 2012 available in this office, the khasra no. 157 is

mentioned as forest land under the sub-heading of Area of forest land Notification 1994 which is

not included in 1996 Notification in the consolidated details of forest lands of Saidulajaib
village khasra wise with a total area of 15 bigh 5 biswa out of which the forest area in khasra no.
157 is 12 bigha 7 biswa and.also tatima is not available in this khasra, A copy of the relevant
portion of STF 2012 is enclosed herewith.

However, as per affidavit filed by Reveﬁﬁe Department in the matter of Sonya Ghosh vs
GNCTD before Hon’ble NGT in O.A. no. 58/2013, the khasra no. 157 is neither mentioned in
the list of encroachments in Annexure — R18 of said affidavit nor it is mentioned in the list of
min khasras in Annexure — R6 of said affidavit. Also, this khasra no. is not shown as forest land

& on the maps submitted by the Revenue Department through affidavit filed by the Revenue
w Department on 05.04.2019 in case no. O.A. 58/2013 in the matter of Sonya Ghosh vs Govt. Of

WKM NCT of Delhi.
Further as per Revenue records available in this office in the form of Khasra Khatuani

7ol
&i/ubmittcd by Revenue Department of the year 199899, the khasra no. 157 is mentioned as Gair
"

Mumkin Paal/Gram Sabha at khata no. 123/100 min.
As the matter is subjudice in Hon’ble NGT and keeping in mind the seriousness of the

issue there is an urgent need for verification of ownership status of khasra no. 157 in village

(E: scanned with OKEN Scanner



#Saidulajaib so that the clarification may be rcsowwhcihcr the khasra no. 157 is forest or not

., and the same be submitted to Hon’ble Court.

-3 Further it is requested that if khasta no. 157 is forest land then kindly expedite the

ground truthing/verfification excreises in the presence of Forest and Revenue officials on khasra

no, 157 so that the exact extent of forest land can be delermined and encroachments can be
removed.

This issues with approval of DCF (S)
Yours faithfully,
Kowos_
Range Officer
South Forest Division

Enclosed as above:

Copy to:

1. The Conservator of Forests, Department of Forests and Wildlife, G_NCTD, _2”" Floor,
A -Block, Vikas Bhawan, I.P. Estate, New Delhi-110002, for kind information.

S

The Deputy Commissioner of Police (South), Office of the Deputy Commissioner of
Police (South), Mayfair Gardens, Hauz khas, New Delhi- 11006, for kind
information and request to provide any kind of police assistance required for smooth
disbursal of joint demarcation exercise as per scheduled by DM (South) which will
be intimated later on.

3. The DCF (South), for kind information.

4. The Sub- Divisional Magistrate (Saket), South District, MB Road Saket, New Delhi,
Delhi 110017, for kind information and necessary action.

5. The Station House Officer, Police Station- Mehrauli, for information and request to
provide any kind of police assistance required for smooth disbursal of joint
demarcation exercise as per scheduled by SDM (Saket) which will be intimated later
on.

6. RO (South Range), South Forest Division, for information and necessary action.

7. PA (Legal), South Forest Division, for kind information.

f’@am}_f

Range Officer
South Forest Division

(¥ scanned with OKEN Scanner
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T " DOCUMENT 2
: ‘ Mg s

BEFORE THE HONORABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
IN
ORIGINAL APPLICATION NO-58 of 2013

IN THE MATTER OF
Sonya Ghosh S : .Applicant
Varsius
‘Government of NCT of Delhi and Others ...Respondent
AFEID’&W!‘

I, Rajeev Verma, aged about 52 years being the Divisional Commissioner cum
Principal Secretary, Revenug Department, GNCT of ilielhé, do ?"zéreby selemnﬂy.

affirm and declare as under:

1. That, this H‘gr];’b!e. Tribunal was pleased 1o issue directions vide order
| dated 11-03-2019 directing therein that "revere department shal
give a compleie deil with regard to the khasra number; the tots)

area and the date when such allotments were made. I shall ako
show as to whethier proper aoproval, in accordsnce o /%w; 1or
 alotments of forest land kad been obtained or niot For the aforesaid
EXEICISE. e once Sgain grant oopottunty Z@ revenue gepartment o
prepare complete maps of all the vilages, iF. !’Eg’{fl?‘é‘&?j separately. They
should ajse give the ree;?zﬁsffg Gelsil as mentioned above. Tt s frther

made clear that in case of Bilre to prepsre o complete and proper
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ISEES

map before the next date, woudd entzll the officisls of the revenue
departrment: with coercive orders, wiich would include cost efc. the
map, as well as, other details on an affidavit of Principal Secretary,

Revenue Depariment may be Fled before three days of the next dete

of hearing”’

That in compliante to the directions of the Horble Tribunal 2 detailed
Joint status report o demarcation and handing over of Forest Land as
on 29-03-2019 signed by the Deputy Conservator of Forest {(South)

and Distict’ Magistrate (South) is annexed snd marked as

© ANNEXURE- 1.

That, the Revenue department and Forest department have

conducted joint survey -and subsequently with the help of TSM

@WGYGf prepared the TSM survey maps for 19 villages viz. Aya

- Nagar, Chattarpur, Neb Sarai, Sahoorpur, Rajpur khurd, Devli,

Asola, Bhatl, Maidangarhi, Sa-iciuia}‘ab, Siatba‘rf, .Jaunapur, Ders
Mandi, Tughalakabad, Pul Pehlad Pur, Rajokrd, Rangpuri, Ghitorni
and Mahipalpur, Duly signed Maps by the concerned revenue offidals
have been handed over to Forest Department. Coples of the said 19
maps along wﬁzh a consalidated map. are marked and annexed as
ANNEXURE~2 (Colly).

'i;ha% the Revenue Degﬁaxt’zﬁaﬁt while prepa_r.%hg the maps have shown

- separately in different colours the exact status of land. The

encroachrment free Forest land has been shown in green colour. The

land where Tafima is not-available is showrrin green colour with blue
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dots. The encroachment on the Forest land has been shown in brown
colour sttips anid Jands alietted to the Govt. Departiments have been
=shown in the pattern of stars on the green {:Diéury |

That, the complete list of allotments has been prepared with the
detalls of khasra numbers, area, date of agliotment and the
departmient/agency to which the allotment were made. The list of
allotments s annexed and marked as ANNEXURE-3. It was found
that these allotments 1894 notification have been made without

proper -approval: in-accordance fo Law, An %%a{m;éy has been ordered

with the following terms. of reference :
. L Circumstancss in which these ailotments have been made
without obiaining proper approvat in accordance with law;
fi. Identifying the officers/ officialg responsibie: for above lapse;
fil.  Suggesting further course of action o grevent any such
iapse;
iv. A'séertaini’r;ga the present status of use of tﬁege ailotted land
parcels and identifying the ste;ié, if any, that may be taken
to meet the requirement of law post facto.

Copy of the Order in this regard is at ANNEXURE-4.

Tt is further submitted that in cases of land where Tafima is not
available, the concerned -SDMs/RAs have already initiated the

process to complete the work.

. Further, the following directions have been issued to ensure that

such deviations/violations of law do not take plas in future:

10



31

W
. . €

. L Deputy Commissioners of Revenue Districts shall ensure
that khasra riumbers of all notified forest lands are entered
int Revenug re*c@r;is immaediately.

it. A mandatory reference sﬁhéit be made to Dy. Conservator of
fgrest concerned with a copy to Principal Chief Conservator

of Forest before farwarding- ézny proposal of aéfc;tment to
check that the proposed fand does not fall in notified forest
lands. Director (Panchayat) shall not process any case of
allotment of Gram Sabha Land unless a certificate that t;he
land does not fall in notified forest area is received from

Deputy Commissioners concerned,

fii. No mutation of forest land shall be effected. If any

application Is recelved in this regard, the Dy, Conservator of
Forest shall alsc be informed with a copy to Principal Chief
Conservator of Forest, hgwever, the mutation of forest iand
shall not be carried out, if any mutation of forest land is
done, Tehsildar concerned shall be personally held
responsible and disciplinary action shall be taken against
her/him as per rules.

Thaé, the affidavit as directed by this H,En’%;ie Tribunat is being

subrmitted before this Hon'ble Tribunal for kind consideration and

undersigned assures that the orders passed by this Hon'ble

. , . : W)
Tribunal shall be complied Hmely in future.

v

ki

&

11
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VERIFICATION:
|

i1, the céepcnent abeove-named, do hereby solemnly affirm and dedlare

that the contents of the present affidavit are true and correct to the

best of my knowledge and belief and are basad upon the documents
avaitable in the Department and riothing material has been concealed
there from.

Verified at New Delhi on this day of April, 2015,

12
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JOINT STATUS REPORT

1. That, this is in support to afﬁdi\a\fit and in compliance of directions

issued by this Hon'ble Tribunal vide order dated 11-03-2019. The

following is submitted before this Honble Tribunal.

Status of Demarcation and handing over of Forest Land as on 29-

03-2019:-
S.No | Tite | Area (Bigha- | Remarks
_ Biswa) ‘
11 Total area of | 71310-18 -
Ridge/Forest jand |
in Southern Ridge
i) Total “arez + 7094102 Area notified excess than
demarcated  with tavailable in the Revenue
TSM Record -
369-16 Bigha- Biswa
i Tughlakabad:-
294-10  Bigha-
- Biswa.
. Pul Pehladpur:- 0-
05 Biswa.
Hi. Raickari:- 5-0
Bigha~ Biswa.
iv.  Rangpuri:- 15-01
Bigha- Biswa.
v,  Mahipalpur-  55-
00 Bigha- Biswa.
3 Totat  @rea of  65453-04 | 5487-18 Bigha - Biswa
Forest Jand area not hended over as
handed over lo explained below:-
the Forest i. 189-10  Bighs-
Department Biswa area under
stay in  Court;
Cases.

1995-13 Bigha- |
Biswa area under
Tattima ‘
proceedings in |
the Cout of:

RA/SDM.
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fi. The cases to be
settled by the
Forest Settlement
Officer/ ADM:~

a. 245-04 Bigha -
Blswa private

.- Area notified.

b, Arca aliotted to
the Govi. Depts:-
3057-11 Bigha-
Biswa.

The aréa under

1369-11
1 stay in court cases |

The list of Court cases is
enclosed as annexure RS,

a. Stay after
area
handed

over e

Forest
Department

71180-01

b, Stay priorto

handing
Quer

189-10

i

“Area under Mim

khasra nos. where
Tattirng
proceedings
inttiated
RA/SDIM

handed over).

in the
Cout, |
(Hence not |

199513

The list of Min Khasra nos.
5 enclosed as annexure
Ré6.

The cases to be |

settled by Forest
Settlernent
Officer/ ADM:

3672-04

a. The private

- area
notifled as
Forest land,

| 245-04

| The list of Khasra nos. is
annexed as annaxure R7.

b. The ares

notified  in
excess fhary

arga

available in

the
Revenue
Record

369-16

The, fist of Khasra nos. is

P erclosed as annexure RS.

¢, Area

3057-04

The complete st o

14



35

77

allotfed  to alfotments 1o} the
the Govit. Government
agencies i:gamemsfageﬁcies has
neen prépared with the
details of khasra numbers, |
area, date of allctment and
the sarme is annexed and
marked as ANNEXURE-
3.
17 Boundary  wall | i Boundary |The vilage wise detail is
constructed wall encosed as annexure R9.
length: -
11196
Metesrs.
H. Ferking: -
18500
Meatars,

3 No. of piflar fixed | 3794 The village wise details is
- ‘ gnclosed as annexure RS,
9 No. of Geo-|12573 The village wise details is
<o Coordingtes  on encinsed as annexure RY.

_theMap e ‘
10 | Total area under | 4684-17 i, Village wise list of
‘ encroachrent encroachments

Are  enclosed as
annexure R1O to

R26

i. 2368-07 Bigha-
Biswa
Encroachment
removed. The
ists  of khasta
nos. from which
encroathment
removed are
antlosed as

Canmnewre R27

. The lists of
ancroachments
are forwarded
the Specal Task
Force (STF) under

Chairmanship  of g

Vice-Chalrman

DDA for

15
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W

v

immediate action
and arrangemeant

of necessary
‘ Police Force,
. The religious

structures  under
ancrogchment are

Religious

for necessary
acton.

referred fo the

Committee, Delhi |

i

That, the Revenue department and Forest depariment have

conducted Joint survey and subseqvemtiJf with the help of TSM

surveyor prepared the TSM survey maps for 19 villages viz. Asola,

Bhati, Chattarpur, Aya Nagar, Maldangarhi, Satbari, Sahoorpur,
Seidulajab, Neb Saral, Jaunapur, Dere Mandé, Deavli, Rajpur khrug,
Tughalakabd, Pul pehiad pur, Rajokri; Rangpuri, Ghitornl and

Mahipalpur. Duly signed Maps by the concermned revenue officials

have been handed over to Forest Department. Copies of the said 19 |

maps along with a consolidated map are marked and annexed as
ANNEXURE-Z {Colly)

Thal tﬁg Revenue Department while preparing the maps have shown

separately in different colours the exact status of land. The

encroachrment free Forest land has been shown in green colour. The
land where Tatime s not available is showt in green colour with blus
dots. The encroachiment an the l?@rast land has been shown in brown
colour strips and lands aliotted to the Govt. Departments have been

shiown in the pattern of stars on the green colour.

16
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3. That, the cerﬁpiete list af aﬁc}tmeﬁts has been prepared with the
Bdetaﬂs of khasra numbers, arez, date of allotment and the
 department/fagency to which the allotment were made. The list of
allotrents s annexed and marked aS'ANNEXUREFS. It was found
that these allotments post 1994 notification have been made without

proper épprc}ya'i in accordance to Law. An inquiry has been ordered
with the fc%iaWigg terms of reference @

I Circumstances in which these allotments have been made

without obtaining proper approval in accordance with law;
- 1. Identifying the officers/ officials responsible for above lapse;
iil.  Suggesting further course of action to prevent any such

" lapse;
iv. Ascertaining the praseént status of %JSS of these allotted land
parcels and identifyving the steps, If any, that may be taken
to meet the requirement of law post facto.

Copy of the Order in this regard is at ANNEXURE-4.

4. Itis further submitted that in cases of land where 7atima is not
) available, the cen;:ernec:f 5DMs/RAs have galready initiated the
process to complete the work.
5.; ther;. the following directions have been issued to ensure that
such deviations/viclations of law do not take '@Eace in future:
. Deputy Commissioners of Revenue Districts shall ensure
thét khasra numbers of all notified forest lands are entered

in Revenue records immediately.

Lr. 3
\

e

17
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. DM (géu/th} DCF (South)

A mandatory reference shall be made to Dy. Conservator of
forest concerned with a copy to Principal Chief Conservator
of Forest before forwarding any proposal of allotment to
check that the proposed land dogs not fall in notified forest

lands. Director (Panchayat) shall not process any case of

' allotment of Gram Sabha Land unless a certificate that the

land does npt fall in notifidd forest area is received from
Deputy Commissioners concerned.

No mutation of forest land shall be effected. If any
a;p;p.éf&catioh is received in this regard, the Dy. Conservator of
Forest shall also be informed with & copy to Principal Chief
Conservator é}f Forest, however, the mutation of forest land
s&aﬂ not be cerrled out, if any mutation of forest iand is
done, Tehsidar concerned sﬁq‘u be personally held
responsible and disciplinary action shall be taken against

her/him as per rules,

A

=

-

P

18
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KHASHA N,

DATE OF
ALLOTMENT

FINAL
ALLOTMENT
APPROVED
By

AFLOTHMENT PRIORTO NOTIFICATION [N THE YEAR 24/5/1994

VILLAGE

CHATTARPUR

s

)

| %16

SOVT. SCHEOL

Prigr to 1989

*Allotted by
Cram
Pradhan

R

=18

GOVT. SCHOOL

Prior o 1989

*Aliotted by
Gram
Pradhan

- 4lB

THVT SeH00T,

Priorto 1989

“Aftotred by
Gram
Pradhan

26

16

GOVT.SCHODL
|

Priorto 1369

*Allottad by
Gram
Pradhan

158

=T

GELHT JAL BAGRD

02.62,1994

GNCT of
Deihi

159

ERYS

“DELH! JAL BADRD

02.02.1994

| GNCT of

Dethi

%]

RD

| 142

T REPY (1CAR)

Ga011580

| *Aflotted by

{iram
Pradhan

Tims

NCIPH (I0AR)

Q6.01.1889

*Allotred by
Gram.
Pradhan

5z

L NCIPMTTICAR)

. 06.01.196%

*Atlotted by
Gram
Pradhan

175

T NCIPML(ILAR)

06,41.1989

*Alotted by
Cram
Praghan
Khurd

76

NCTPR (1648

06.81.1589

*Aliotrad by
Gramn
Pradhan

Ty

S{IEPM ARy

9611588
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e
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*alivtted by
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Pradhan

+ 18

1194
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G6.01.1580
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Pradhan

£

115

HASTA

SIZRA ROAD

During
Chakbandi

[
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| 2R
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i
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v
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/622

T R18

| | ENCROACHMENT IN THE FOREST AREA OF SAIDULAJAB

No.

Khasra | AREA |

AS
" PER
FIELD

Area of
the
Consolidat

_ed forest |

"ENCRAOCH

- MNET AS -
'PER SITE

- REMARKS

20072

|

-0

T NAUT HORIZED

COLONY

[202417

" | 0‘417 "

TTUNAUTHORIZED |
[COLONY

209

1180

44:19-?3“

51

TONROTHORIZED

COLONY

221

110-3

1103

UNAUTHORIZED
LCOLONY

18-5

28-5

904

TUNRUTHORTZED

COLONY

223

224

28-15

128-15

0-17.

2-14

COLONY

ONAUTHORIZED

2z

16

1-6

16

COLONY

UNAUTHORIZED

22

23

ONAOTHORTZED
COLONY '

227

718

|7-18

-3

7-18

UNAUTHORIZED
COLONY

228

17-8

179

510

TURNAUTHRORIZED

COLONY

1-13 _

010

UNAUTHORIZED

__|COLONY

|236

1237

113

1-11

1-11

102

UNAUTHCRIZED
_{COLONY

.

11

1-1

i-1 _ |

T TUNEJTHORIZED
1COLONY

4

1239

102

COLONY

%’NAU’?HOREZ‘ED' o

(= IG .

TUNAUTHORIZED
ICOLONY

12_41

e

-3

UNAUTHORTZED
. |COLONY

1?

16

Brari

27

UNAUTHORIZED
COLONY

118

212

COLONY

UNAUTHORIZED

s

244

118

1-18
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TUNAUTHORIZED

COLONY

20

245

1212

207

TUNAUTRORIZED

COLONY

21

1246

2049

120-18

|5-18

TUNAUTHORIZED
leowony

23



[6272

1205

UNAUTHORIZED
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CAMP OFFICE OF THE SPECIAL TASK FORCE
{SURVEY & DEMARCATION OF SOUTHERN RIDGE}
HAUZ RANI CITY FOREST, M.B.ROAD, SAKET, NEWDELHI

REPORT OF SPECIAL TASK FORCE (STF) AS PER THE DUTIES ASSIGENED VIDE CCF’s
ORDER NO. F.8(118)PA/CF/RUC/PL-IV/7709-7723 DATED 28/2/2012 ON
IDENTIFICATION, TOTAL STATION METHOD (TSM) SURVEY AND DEMARCATION OF
FOREST LAND IN SOUTHERN RIDGE IN RESPECT OF SAIYD-UL-AJAYB VILLAGE (

TOTAL AREA OF THE VILLAGE : (1435 BIGHA 08 BISWA) OF THE SOUTH REVENE
DISTRICT

. Background:

Pursuant to the decision taken during the meeting held on 2/2/2012 under
Chairmanship of Divisional Commissioner, GNCTD and subsequent CCF’s order
no. F.8(118)/PA/CF/RUC/PL.-IV/T709-7723 dated 28/2/2012 a Special Task Force
was created for the purpose of identification & TSM Survey & Demarcation of
Forest Land in Southern Ridge. Duties and Responsibilities of the Special Task
Force (ST¥) are outlined in the above order dated 28/2/2012. Kanungo & Patwari
were posted vide SDM-1 (HIQ) Order no. F.7/Top/TrfiGA/Estt/DC/OT/Pt. File/299
dated 7/2/2012 & Even No. 288 dated 16/2/2012. Forest Officials were deputed
vide DCY¥ (HQ Order No. 8(328) /Forest Land/Plg/2011-12/1204-25 dated
16/2/2012. A HUB has been created at Hauz Rani City Forest from where the
Special Task Force is operating.

- Methodology adopted:
Copy of Masavi of Saiyd-Ul-Ajayb Village was obtained by Special Task Force (STF) from
the Sadar Kanoongo Office at Tis Hazari. Copy of Field Book, Khasra Gi‘rdawari, Khatauni /
Zamabandi & Sizra was obtained from the South Revenue District.

Information relating Forest Land as per the Notifications for Protected Forests, Reserved
Forests & Other relating Orders and Notifications from the revenue records of Saiyd-Ul-
Ajayb Village were segregated at one place by the revenue officials of STF.,

Mapmy India 68 Okhla industrial area phase 11l New Delhi TSM Survey team has

been deployed by I & FCD assisting the STF in carrying out the assigned work for Saiyd-
Ul-Ajayb Village.

With the help of the GPS survey team the Masavi of the village was digitized by For
digitization the measurements & the angles shown in the Masavi were scrupulously
followed for only visible Khasra Nos. Since Massavi of Saiyd-Ul-Ajayb Village is fade & not
readable properly. Subsequently the visible Khasra nos. was shown on the same.

For the purpose of Geo-referencing & Field Verification/ Ground Truthing of the Digitized
Map the members of the STF along with the GPS Survey team carried out an extensive

L o
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exercise in the Field. GPS were used in the field to pick up the reference points. Reference
points/lines were identified by Halka Patwari & Field Kanungo of Saiyd-Ul-Ajayb Viliage
& members of STF.

Segregated information from the revenue records regarding the Forest Land were
shown/fed against the corresponding khasras in the digitized geo-referenced map of the
Village.

. Information on Forest Land vide Revenue Department Notification dated

2/4/1996:

Persuant to the Orders of Hon'ble Supreme Court of India in 1A No. 18 & 22 in Writ
Petition (Civil)No. 4677/85 M. C. Mehta V/s Union of India & Others in their order dated
25-1-96 and 13-3-96 directing for excluding the Uncultivated Surplus land of Gaon Sabha
falling in “Ridge” from vesting in Gaon Sabha u/s 154 of the Delhi Land Reforms Act, 1954
and to make available for the purpose of creation of Reserved Forests, vide Revenue
Department Notification dated 2nd April, 1996 total 8387 Bigha 6 Biswa (10517 Acre 10
Biswa ) of 14 Villages mentioned therein were excluded from vesting in Gaon Sabha and
were placed at the disposal of the Forest Department of which 55 Bigha 19 Biswa were of
Salyd-Ul-Ajayb village of South Revenue District.

Details in respect of the above 65 Bigha 19 Biswa are as follows:

26

’7 Khasra No Notification Area Remarks
Bigha Biswa

209 19 00
223 28 05 Actual area is i8bigha D5biswa
229 17 09
234 0 11

235Min 0 14
total 65 19 |

. Information on Forest Land vide Development Department Notification dated

24/5/1994:

In pursuance of the provisions of Section-4 of the Indian Forest Act, 1927 {Act No. 16 of
1927}, vide Notification No. 10(42]-I/PA/DCF/93/2012-17[1) dated 24/5/1994 the land
mentioned in Schedule ‘A’ of the same has been declared as Reserved Forest. As per the
Schedule ‘A’ of the above notification Total 7777 Ha Appox. (Northern Ridge: Appox.87 Ha;
Central Ridge: Appox. 864 Ha; South Central Ridges: Appox.626 Ha; Southern Ridge:
Appox. 6200 Ha) was notified.

The Schedule ‘A’ of the above notification in respect of Southern Ridge is reproduced as
follows:

All forest lands and wastelands which is the property of the government of over which
government have proprietary rights in:

1992 h
o s~




o

47

1V [ Southern | North by Power line from Mahipalpur to Sultanpur Gauri
Ridge in Tomb, Telephone line from Sultan Pur Gauri Tomb to
NCT of Crossing of main Power Line & Road, Western Boundary of
Delhi Rajokari, Western Boundary of Aya Nagar, Southern

Boundary of Jaunapur, Southern Boundary of Fatehpur
Beri, Eastern Boundary of Rajokari Village, Eastern
Boundary of Shahoorpur, Eastern Boundary of
Chandanhola, Eastern Boundary of Satbari, Eastern
Boundary of Maidangarhi, Southern Boundary of Naib
Sarai, South Eastern Boundary of Deoli and Adilabad Ruins.

Southby | State of Haryana

| Eastby | Suraj Kund Road and State of Haryana

Westby | State of Haryana, Eastern. Boundary of Rajokari,
Eastern Boundary of Malikpur Kohi & Rangpuri

* Inabsence of the Khasra Details for the above notification dated 24/5/1994, referring the
boundary mentioned in Schedule ‘A’ of the notification and the digitized map of Regional
Park as per MPD 2021 available with DSSDI, Survey of India (Exact boundary & land
details of Regional Park not available), part of Saiyd-Ul-Ajayb village is likely to fall within
the Southern Ridge as per notified boundary. Further since as per Schedule ‘A’ of the
above notification all forest lands and wastelands which is the property of the
government of over which government has proprietary rights are only notified for
Reserved Forest, such information Khasra vise was collected from the revenue records of
the Saiyd-Ul-Ajayb Village for the purpose of the identification, survey & demarcation of
the Forest Land.

* In addition to the forest lands and wastelands of Saiyd-Ul-Ajayb Village which is the
property of the government or over which government has proprietary rights covered
under notification of 1996, following lands being forest land and wasteland also forms part
of 1994 Notification :

27

Khasra No Bigha Biswa Remarks
56 1 11
157Min 12 7
200/2Min 0 13
201Min 3 1
221 Min 62 03 Tattima is not available
224 - 28 15
235Min 9 0
240 0 15
241 1 03
242 Min 1 07 Tattima is not available |

V . _3.
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28

246 20 19

251 4 8
254Min 6 ' 2

255 3 18

263 1 15
266/2 11 13
273/2 4 16
278Min 10 17 Tattima is not available
296Min 2 0 - Tattima is not available
299Min 0 12 Tattima is not available
Total 187 15

Vide Notification No. F.10(42)-1/PA/DCF/93/2018-23 (if) for appointment of Forest
Settlement Officer is reproduced as follows:

In pursuance of the provision of clause (c) of subsection (I} of Section 4 of the Indian
Forest Act 1927 (Act No. 1927), the Lt. Governor of National Capital Territory of Delhi is
pleased to appoint A.D.M. ( Revenue] to be the Forest Settlement Officer to enguire into
and determine the existence, nature and extent of any rights alleged to exist in favour of
any person in or over any land comprised within such limits, as notified vide Notification
No. 10(42)-IPA/DCF/93(l) dated 24 May, 1994 or in or over any forest produce and to
deal with the same as provided in Chapter II of the Indian Forest Act,1927.”

Subsequently vide Department of Environment, Forests and Wildlife Notification No. F.
10(42)-1/PA/DCF/93/11/181-198 dated 10t May, 2006 three Forest Settlement Officers
Additional District Magistrate (HQ), Additional District Magistrate (South District) and
Additional District Magistrate ( South-west District) were appointed.

Information on Forest Land Vide Delhi Administration (Revenue Department)
Order No. F 33(8)/87/SK/Rev./323-329 Dated 11-02-1988

In exercise of the powers conferred under Section 160 of DLR Act 1954 (Act No. 8 of
1954) read with Rule 160 of DLR Rules 1954 the Administrator of the Union Territory of
Delhi hereby directed the Gaon Panchayat of Village salyd-Ul-Ajayb to reserve the land of
the said village consisting of the area specified in the table given below for the works of
public utility for purposes of the said act.

The administrator further directed that the Gaon Panchayat while discharging its duties
under Section 156 of the said act, shall place the aforesaid land at the disposal of the
Development Commissioner, Delhi for the maintenance and development of Forest and
Trees or any other work of public utility for the purposes of the said act which may be
specified by the administrator from time to time.

The administrator also directed that the Dy Commissioner, Delhi shall ensure that the
aforesaid directions are fully carried out and compiled with by the said Gaon Panchayat,

L
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List of the khasra as per 1988 order are as follows:
S.No Area Remarks
Bigha Biswa Bigha Biswa
200/2Min 1 00 1 00
202Min 0 04 0 04
222Min 40 03 40 03
254Min 17 05 17 05
Total 58 12 - 58 12
6. No any other Notification or Order for Forest Land in Saiyd-Ul-Ajayb Village has been
found.
7. Consolidated details of all the forest lands of Saidlajab Village Khasrawise is as
follows:
Khasra No. Area(Asper | AreaAsper 956 | Areaofforest | Area as per 1388 Areaofthe | Remerks
Fiald Baok) Notification land under lrder Bonsolidated
Notification {394 forest land
which is not
included in (336
. Notification
Bigha | Biswa | Bigha | Biswa Bigha | Biswa | Bigha | Biswa | Bigha | Biswa
56 1 11 - 1 11 - - i 11
12 7 Tattima is not
157 15 5 - - 12 7 available
200/2 1 13 - - 13 1 0 1 13
1 Tattima is not
201 14 - - - 1 available
202 4 - - 0 4 4
209 19 | 6 | 19 | o ) - 19 4 0
- - - - 48 Bigha
Land as per
revenue
record Delhi
Tourism
Department
for 99 vyear
221 110 62 3 62 lease
222 40 3 - } ) 40 3 40
- - I0 Bigha exceed
1995 notification
223 18 . 5 28 5 - - 18 5
224 28 | 15 | - - |28 | 15 28 | 15

boe
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229 17 9 17 9 - - - - 117 ]9
: - As per
khatoni  year
1998-99 s
234 0 11 11 - - 0 11 | private land
235 9 14 14 9 0 - - 5 14
244) 0 15 ) 0 15 B B 0 15
241 1 | 3 - 1 3 ) - 1
242 i 7 ) 1 7 3 ) 1
246 20 19 B 20 19 i} B 20 19
251 4 3] " 4 3 B 4
254 23 | 7 - 6 Z 117 | 5 | 23| 7
255 3 18 B 3 18 - ) ) 3 18
263 1 15 B 1 15 1 15
266/2 11 13 - i i1 13 11 13
273/2 4 16 B ) 4 16 4 16
278 10 17 B B 10 17 B " 10 17
- - - - Tattima is not
296 7 3 Z 0 2 0 available
299 0 12 _ N 12 B R 0 12
Total 362 0 65 19 187 15 58 12 342 06

8. Preparation of Digitized Gec Referenced Map with Boundary of Forest Land of
~ Saiyd-Ul-Ajayb Village:

e The Digitized Geo referenced Map of the village gives Latitude -Longitude of each point.
Copy of the same is with the annexed CD,

» Hard Copies of five types of Maps of the above Geo-referenced digitized maps showing (i}
Digitised & Geo referenced Masavi
dated 2/4/1996 (iii) Showing Forest Land likely to be Covered Under Notification dated
24/5/1994 in addition to that covered under 1996 Notification(iv} Showing Forest Land
Covered Under order Dated 1988 {v) Showing Consolidated Forest Land of the Saiyd-Ul-
Ajayb Village covered under all the notification & orders {iv} Forest Land of Salyd -Ul-Ajayb
with Google Image is Annexed with this report.

(i) Showing Forest Land Covered Under Notification
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GEO-REFERENCED POINT CO-ORDINATES
POINT NO. NORTHING ESTING LOCATION REMARKS

(in meter) (in meter)
1 3156749 715927 27 of W/S Saiyd-Ul-Ajayb
2 3155650 716539 102 of E/W Saiyd-Ul-Ajayb
3 3155655 716545 10Z of N/W Saiyd-Ul-Ajayb
4 3156041 716538 146 of N/W Saiyd-Ul-Ajayb

9. Report submitted for authentication of the Digitized and Geo-referenced map of the Saiyd-
Ul-Ajayb Village showing Forest Land & its boundary by the concerned authorities of

South Revenue District &ﬁ?e-;t- orest Division and subsequent updation by DSSDL

Note: - TSM system not used by this surveyor

(Rakesh Kumar)

Patwari

(Ram Chander Manzi)

ar Sharma)

Patwari

\O“S:/ A i S

(M. D. Sharma)
Kanoongo (Forest)

et YumoTs

(Asok kumar)
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Forest Guard Dy. Range Officer

No. F.12/STF/HUB/S&D/SR/13/37/-3 &€ Dated [ =//Sfi2

Copy along with five maps & CD having digitized map with forest boundary to:
1. The Dy. Commissioner (Revenue), District South, MB Road Saket, New Delhi

2. The Divisional Forest Officer, South Forest Division, Dept. of Forest & Wildlife,
GNCTD, Tughlakabad New Delhi ¢-2%h <.5.

& b
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Copy also to:

A S

o

8.
9.

The Vice Chairman, Delhi Development Authority, Vikas Sadan, INA, New Delhi oA LD
The Principal Secretary / Divisional Commissioner, 5- Shamnath Marg, Delhi

The Secretary { Environment & Forests), 6% Floor, Delhi Secretariat, New Delhi

The Development Commissioner, 5/9-Under Hill Road , Delhi-54

The Addl. Principal Chief Conservator of Forests, Dept. Of Forest & Wildlife, B Block,

Vikas Bhawan, ITO, New Delhi

The Chief Conservator of Forests ,Dept. of Forest & Wildlife B Block, Vikas Bhawan,

ITO, New Delhi .

The Conservator of Ferests, Dept. of Forest & Wildlife, B Block, Vikas Bhawan, ITO, lerft £ -
New Dethi The Additional District Magistrate /Forest Settlement Officer, {South} MB «

Road Saket, New Delhi fegdZh <

The Director (Panchayat) 0ld Civil Supply Building, Tis Hazari, Delhi - 54

The Managing Director, GSDL,/Project Director DSSDI, 3¢ floor, Vikas
Bhawan-II Civil lines, Delhi-54 ¢-3 L -

10. The Chief Engineer, Zone-1, [&FCD,GNCTD, ISBT, Kashmere Gate, Delhi el CL .
11. The Sub- Divisional Magistrate (Saket}, MB Road Saket, New Delhi

12. The Executive Engineer, CD-V, I&FCD, GNCTD, Saiyd-Ul-Ajayb ,New Delhi

13. The Tehsildar (Saket), MB Road Saket New Delhi
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L REVENUE DFPARTMENT A | _ 1;1“_
“y NOTIFICATION 12.: Ghitdrni 73214C.
o Deihi, the 20d April, 1996 13. Saidulazab 65-19¢
4 No. F1(29)/PA/DC/95,—Whereas the  Supremé 14. Jonapur 1979-13 ¢
Court of India in LA No. I8 ‘.and 22 in Writ Petitionl . Total m Bighas. ‘ 50‘,48641 6
(Civil) No. 4677/85 M.C. Mahta V/s Union of India & S -

L

%0 thers in their orders dated 25-1:96 and 13-3-96 -have'_

1

direcfﬂd ‘that uncullivaiud surplus’ Gaon Sabha

Yalling in “Ridge” may be excluded from vesting in:

Gaon Sgbha ufs 154 of the Delhi Land Reforms Act,

193mmdc ava.xlab[c for the purposc of clcatlon '

“of Reserved Forest.
| Reserved Fores]

Now, therefore, in exercise of powcro conferced

- . ufs 154 of the Delhi Land: Reforms Act, 1954 (8 of

#1954), the Lt. Governor of National Capital Territory

. of Delhi, hereby declares the uncultwatcd land of Gaon

sabha spec:ﬁed in Column NI’ and Annexare ‘A’ to
."N’ Anuexed hereto, situated in Southern Ridge in

,,__,.cspwt of Villages mentioned i in Column ‘I’ of ta

~Jesting in Gaon Sabha and further places the said land

L A

/
i

u

1)1 N'momi Capml Territory of . Delhi.

. w . . -l

g I

-Total in Acres

- . - or

1051710

Bynrder and in the name o ,ii:c
. Lt. Governor of the Natmna!
Capital Territory of Délhi.

GS. PATNAIK, Se¢§. -
?h% 4207 hyg 3.?.00 }m,{

P

ANNEXURE~‘A’ (1to 2 Pages) é'\j
Village NEB Saral Tehsil Mehrauili, Délhi, 1‘ Kq 1. d

— 1. Nebsarai
42 Chatterpur |
3. Maldaugarlu
" 4. Pera Mandi
/./Asola .
”. | 6. Pulpehlad
7. Devli
3. Rangpuri
9. Ayanapar |
0 Rajokri

I\ Bhatti
gy —

» lmﬁg} .
Afw'nt 6.,:

‘Deptt
(“wt“s Lines; D

n.d
nuroll ef (Adm
”,_,f publication

eth\—fnu, n \

Gram Sabha Land Under Notlﬁed Ridge N
given below as surplus fand and excludes the same from Khasra No. Area .
1 ] o 1-8.
‘at the djsposal of Forest Department of Government .2 ——— ' '3_“'1'2.‘
3 9
. 4 416"
5 5110
Name of Vl“d[’.e Quantum of Gaon Sabha land ; '?4:13
covered in ridge as declared el 4-16
surplus and placed at the dis- 8 4*16
- posal of Forest “Deplt. for 9 446’
afforestation 10 - 4G
o 11 - 2-10
(in Bighas & Biswas) - 12 403 .
: 13 4-16 -
IIT . 14 416" -
‘ T — 15 416
466-10 (Details at Annegure-‘A’) 16 416
22510( , , B 17 4-16
2200, B 18 4-16
426302 ., ,, ) 19 3 ‘ L %16
941205( ., ., D" 20 . | -4
/ 21 1-11
8387-06¢ - -“E") ) 4
99.44 ., . <P 23 416
, ¢ .. SFY _ 24 - 4-16
517506( ,,  ,, . =G 25 , 4-16
1365-05( ,, ,, - W 26 &8
-05¢ ) 27 6-18
a1t02( ., -, -D) 28 - 4-16
C3106-01( ,, . -T) 29 ey
_ ‘ 30 .0
H-19¢ ,,. 5, . =K 31 35
' - . .
/ ’\B\\B

‘hect

hd
9
{
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©130
)zﬁ ~ Khasra No. ' Area - ~ Remirks Khasra No. - S Areé : Remarks
dj 1708 9.1 SR 15 S | 259-17 670 ' —do—
i 1718 : T 22-19 s ‘ 1914 : . 300-0  37-0 House Pacéa
5 © 41200 X o . ' : _ Jhuggi Sanjay
o 1731 N T - b , - ‘ Co Nagar) -
g 1736 .. 260 1915.. - 300-0- 150-0 = -do-
3 : ]97”1717 Min 13212 .- . © -1916 B ©300-0 '131-0 Old House
‘) . P38 . 27 4 o S m i tw.o . Jhuggi Balbir ..
13 1740 S © 6-13 ) o o - . . Nagar.
. 1744 . 82 . 1917- ' 3000
= 1749 142 - ' I £0F: . 43000
g 1555 S S 1919 - 300-0 -
.“ _____ 1751 -5 . o 1899, 300-0
Q 1764 2-7 ) ' / el
 m S L S111-7
¢ ad 1772 ' - 0-18. ‘ -
- 2-14 5 Total 11101 19
v .

.D... 17714 : -
1776 - 114

TR b o8 , T
- 1790 ‘ .58 : _ ' ANNE’XURE_
> e R - | GRAM SABHA LAND UNDER NOTIFIED -
o 105 I S RIDGE VILLAGE GHITORN"[
1828 T-17 .
o) : SRR T ‘ - Khasta number Ares
‘zﬁ 1840 - : i ; .
: 4\”“" 1868 S BT Co $30 min ‘ 676-03 .
) 874 -2 . 575 L. 416
. @ 1890 o - B-15 . 579 ’ . A1t o=
L 1891 : 55-9 o B 580 - 416
B | —— o e 416 o
i | 682-11 N 607 . 416 .
o IR - a Y 1§ . - 2408
.ﬂv 1893 ‘ B 359 - 612 2-08
N 108 Min C . 11710 o 613 ‘ 2-03
“af 712 o S 3T ) 6i4 - "2-03
-~ 15, . 245-16 ) s . 510
w1895 -276:9 . 691 o 510
Q= 137 " 63-0 o ‘ o
ﬂ 1900 - .300-0 | . ‘ _
Ty 1903 196-19 . o ’ .
@ 1904 o 166-12 A . ANNEXURE.—— M
e o B 314 - VILLAGE SAIDULAJAB, TEHSIL (MEHRAULI),‘ :
B 1906 2852 - — . DISTRICT : DELHI
~ 1907 _ ~300-0.- Do
¥ foax . . 3g6e0 GRAM SABHA LAND UNDER NOTIFIED
¥ 1909 2950 52-0 Old Houses RIDGE ) - L -
¥ . : L ~ pacca &Thuggi. B Khasia No. ~ ~ ";\wa L Remark:s
. 1910 | . 300-0 40-0 -do- | - ' :
> 194 267-13 ~do- : 200 - - 13-0
3 g2 21612 141-12 (Sunjay 223 © 285
. ’ . : _ _ Nagar) o2 o 17-9 7 6

e

£
¥

S
3
%’?ﬁ"'fd ¥y )

&ﬂﬂ”

T U’_\ m“ y
y‘(\ ? r.",,'f“g }H..-r w“
) .o ‘f‘ !J“Ca
!’%i jhes ?ru 54
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AT

vy

S

d ¢ Uu

JR—, ety

i

e
RS i% b
;

¢ @

¥ ¢

55

HATT] *15,191?2’ R &3

' thsra%No. '

Ared Remarks"

234
235

TOTAL -

0-11

0V-14

65-19

KhiagsraRo: 5 | Avéd.

© - Rémarkss

ANNEXURE—N" (1 to 6 Pages) -

Gaon Sabha Land under ridge Village :

Jona. Pur Tehsil Mehrouli..

Kbara No. . Ared

=~ Remarks

70/11
12 .
13

16

17

18

19 -
20

21

-»

23

24

25
71/15 -
16
17

18

19

21
22

23
24

25
72/22

23

24 :
25 -7
73/6/2

15
‘16

17

24

25

74/1/1

2 .

3.,
7474
5
6
7
8172
9/2/2
10/2
11 -

3-8

- 4-16
. 2-10

0-18
30
4-16
4-16
4-16

416 .

4-16
4-16
416
4-14
1-14
4-14
4-4
3-0
1-4
a6

416
416

4-16
4-16

C2-14

0-14
016
2-12
1-19
4-12
4-16

3-17
4-16
2-10
4-16

. 416

4-16
416
4-16

416
413

3-0

34 .
4-16 -

W00~ h L B W
£
[=))

13 : o416
w o o 416
5 A

S T T o
"o coLaas
18 . L 816

19 S 4416

20 . 46
-21 - o o416

122 ) __:' L. 4-16. -
23 C L. 416
24 Do . 416+

25 L 46

10 s

12 - Tdae
13, ae

15 . 4~«16
T 416

17 RIRPR T
8. . 4-16

R 2 S [
20 4-16 -
o2 o P ™ [T
.22 ; . 416

23 S s 416

24 .. 4216 -
250 .. .4-16
T . 416

D OO w3 hLh B Wt

w. D416

11 L o, 416
12 , . 416
13 - o 4-16
14 : : . .4-16

15 ' . 416

75/1 I

T




NbER‘UHTﬂR‘ OF +UHI<|

S Notlflcation 24/5/1994 Rldge

. Lo ‘ " NN
0 25361876, _

: :o(ﬂz) 1IPAIDCF/93/2012- [7(0)~4In purs
=Ty, "?2? (Acl No. 16 of 192n the Lt. Govcrum U

' f,_%uuummu in quu.dulr A bclow as resocved -forest,

R p‘ o

‘Qj ‘ ,\H torc‘;z fands uud msld:mds
- }IU[JHLLUVI‘IL“[SHI ' . .
j Norihern Ridge in Nallonul Capital Tcrrilory Nurlh by
a;f o Dl surrounded uy

Soutl By

-

. Eust by

/*“\

. (Applm tmute mc‘q (B7. Jm/}
. Central J(:(If' n NC] of Dcllu

- surrouudcd Nr;rrh by
9 it ‘ ‘ Soith by -
) :3 ‘ ' : o Last by
l o by ) l; T A.: gr . -
. 3 : ' 3o West by

(Appruuumlc area 864 ha. i)

- South Centrul Ridge i N(_l al’ Dclhl
CSuripurdey Qi

South by _
 East by
“’C\‘l b;,‘

(Appromuu[cly aree 026 hu,)
=
SUUlhcru lhdj,c m NC‘T of Delhi

1v.

North by‘ :

. Soull By

NDIIF‘!("NTIONS

West by ¥’::Y\/ lce I'nclury. Malka Gﬂnj, VUIgobi.glna'l.,

-Delhi, ‘the M{’: Ma) l994 ‘

uence of the provisions gf
I Nutionuj Cupilal Tc:rltoly of Dcllu hergby

swluch 15 Lhe p:pocnly of Ihc governmcnl of over wluch

o
Crossing of Old G.T. Roa

Northi by - - -

. Pur
Power Line & Roag, Weatorn Boundury 4.

" Garhy,
- South

/?/ C_.;

e oy
Paagr U ;Euumzmu fxTRAORDINARY N W \ \ o 3
N ' L)LVLLOPMENTL)EPARTMEN"! < T

DOCUMENT 5

Scc'h'on-q' o i Indisn H:ml

dcclurr.s lho s -
t

SCHEDULE ‘Al I BRI

guvcrnincn!_' -'hitfi" '
- Jubiles Hal! Govl. {'clrol Purnp Mﬂsj]d C Fql.,
Mall Rong

d nml Rt’nt Jhans: .

Marg. Old Subzi Mand. »

Mall Road, Rajpur Road Uehind MCp
- Olfce.

N———

nud Unuvc:suy Jlond

_ Lmk. Road along lnsmulmnui Bica.-

rmaulnkuan Mililary

Farm, Sat‘dnl [?:.th:i‘ W
C Marg &

Mand'r Mnlg Iustrluumnl alca. :lud
Willmgdon Crecent..

. lndmpun Rond und Naraina '!mluqlrml
Citrea. : ,

'

Qutab insli(uhonal ﬁn.n
Vasant KUn}, I\tshan Ganj.' '
- Aurobindo Marg, Nazatika Dagh.

Jnwahur Lal Umvmsxly Roﬁd \’ns‘ml Kuay,
Mehrouli,

Power: lmc from. Mahlpwlpur o Sultr
‘Guuri Tomb, Tolephone Liné from u{ﬂl[\
Ghauri Tomb to crossing of Maj
Ghalorni, | Wcslcrn boundary of

Ava
Nagar, Southern

Doundery of Jnun.:p:,f

" Southern Boundary of Fatchpur Beck, B

lorn Doundary of . Asola Vilingo, Pasicry.
Boundary ol Shehpur, ]:ﬂslcru'BUU!((!{!,:';;
of Chandnohola, " Easlern Huund.:ry o

Hatbari, Bouadary of p, aied

Southera iloundnry al Naib lc»'ur o,
Eastern Bound.y ol -
Adilabad ruins,

Slate of § lur‘gn.nn.. .

Lusteen

Peali aap

I . u :
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21 D648 FROM COWSERUATOR OF FORERT

-
.
i
£

(Applotmmlc Arca 6200 ha, )

B

TD 23361876
uu,mu\zr ITE EXTRAORDINARY S . 91
\ycsl'b_y' : .State of Haryzoa, Eastern. Ummdm, ol
Rnjokari, Enstern Boultdury of Muh!« N,
Kohi & R'lngpurt : j

o

N FL 10(4?)IIPA|DCI“193|2018 23 (i)
n purtuanee of the provision of cluuse (c) of sub-
>LLUU(I (1) ol setlion 4 of the Indian Forest Act,
1927 {(Act No. 16 of 1927), the Lt. Governod -
“Uf Nutioual ‘Gapilal Territary of Delhi is pleased
1 appoint A.D.M..(Revenue) to be the Forest:

. &Lluhll]ellt Ollicer (o enquite inte and’ detenmine

9_ the euslepes, nature and extend of any. ll[-hl'i

@Mcged (o cxist in favour of any person jn or bvel

' aiy Jand comprised within such hm‘ﬁ as notifled

- % cide Nollﬁcuhon No. 10(42) lf' \DCF‘%K” .

Q=i s 1o u)mn 0.fa.9.4. ]9.s)ww~zs(ll)—-nrrentr E] Wfﬂﬁ!ﬁx, 1917 (1937 Tt wlg-
Begoot o 17) 0 wrw g @ ward 1k e (1) F wEer K O Tl ol ey faeelY. & 99 AT
nfalwa R =fwgz (q Har.) N TwE R wlrger  gear @, 10 4z)/}fd. Q. [3 7.4.|p1{l)
cti 24 uf, 1904 F alng QAR F Ao wand opiw § a1 9@ qx g oard q1 ses. 7 G R 14
'f?rm sl & Tt sl & nfee e wi fawir W fEifa s@ wdle &7 afuf;m: 192.7

% w2 W g ¥ W ?ﬂ\' Fraery & fed ar?hta ﬂfﬂw}“i“'ﬁ’i“amm? Ve B

EaicA "mam ST A fwdr
FICIYNTT F mv'nr LR B I,

Al Eﬂ \'sﬁ"ﬁ, T 'ﬁfﬂ“—’

- dated 24&11 May, (994 i in or - ovet auy fores

produce and o deal witiv the same a3 provided ] i
Chﬂplcr 11 0[ the Indiat Focest Act, ‘)A?

By order and in mhc' r‘u" :
of the Lt. Governor ¢
National Capital Utt’rilkm
of Dalhi,

G. C. JOSHI, Dy. Se;
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